
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O..A„ No- 1984/97

New Delhi this the 11th day of December,, 1990

HDN^BLE SHRI R-K- AHOOJA, MEMBER A)

Prakash Chano

S/o 3h. Bunna Ram
R/o D-B 262, East Gokalpuri,
Loni Road, Shahdra, Del hi •■•94,

APPLICANT

(Bv Advocate Sh., A-K. Bhardw>aj,)

i„ Union of India
t h r OU y h
The Director General,

c  Directorate General of All India ri.auio-
iGovernment of India)
Akashwani Bhawan, New Delhi„

2. The Station Engineer,
Doo rda rs han, Ma i n ten an ce Cen t re,
Uda i pu r (Raj)

3. The Installation Officer,
Government of India,
Office of the Chief Engineer,,
(North Zone), Akashwani « Doordarshan,
D-6, G^odown, 6-Probyn Road,
New Delhi •54-

„  RESPONDENTS

(Bv Advocate Si]- 3« Mvhy Aj if j

b

ORDER (ORAL)

ByJioalfeIe„§hi:i_R,^!S^_ai35oia^„MS!Bfeec_iai„i_

The applicant claifms that he has worked under the

respondent No,3 as casual labourer w,e-t, 28-10-91 to

22-9-92. On that basis he has been making a

representation to the respondents for regular appointment

as Helper- He has come before the Tribunal to direct the

respondents to take a decision thereon-



2- Respondents in their reply have stated tna>,

they had in routine already forwarded his application

alongwith four other casual labourers to consider them fo.

Giroup-D post to the Station Engineer™ Maintenance Cenuiw.

Udaipur,, The same was returned with the observation u-nai..

the applicant did not fulfil the requirements tor being

considered for appointment to the post of Helper™ They

also submitted that thereafter the applicant did not turn

up to the office of respondent No™3 for re-engagement™

3,. I have heard the counsel,.

4™ The applicant had wiorked last wiith the

re-spondents in 1992 while this OA has been filed in 1997™

He cannot claim for the relief on the basis that: his

application for regular appointment a.s Helper was

forwa.rded by one office to a,nother for coiisi'^iei au.i^..')i™ In

any case he has not gone to the respondents office

seeking re-engagement,,

5™ The 0..A,, is •summarily dismis-sed™ No costs-

Mi^ber i.'A)


